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ACT No. XI1 OF 1934. 
I 

[P~SSED BY THE INDIAN IAEGISLATURE.] 
L I 

( R e c e L s d  the assent af tlzr G o ~ e n t o r  General o n  ihe  26th 'April, 
1934.) 

An Act further to amend the Jndiaa ~ a i i f f  Act, 1894, for 
cettain purposes. 

W HEREAS it is expedient further to amend the Indian 
Tariff Act, 1894, for the purpose of affording protection 

to the sericultural industry and to the cotton and silk textile 
industries in British India and for certaln other purposes. . I t  
is hereby enacted as follows :- 

1. (1) This Act may be callecl the Indian Tariff (Textile shofi title end 
Protection) Amendment Act, 1934. ment. commence- 

(2) It shall come into force on such date as the Governor 
General iu Council may, by notification in the Gazette of India, 
appoint in this behalf. 

2. The trmendments specified in the Schedule to this Act Amendment et 
the Seoond shall bo made in the Second Schedule to the Indian TariiI -4ct, Schedule A C ~ ;  

1894. VIII of 1b84. 

3. Notwithstanding anything contained in section 4 of the Bar ot 
operation 01 Indian Finance Act, 1931, or in section 4 of the Indian Finance the Inaan 
Finance Aat, (Supplenlentary and Extending) Act, 1931, the additional duties lesl , and the 

irnposed by those sections shall not be levied or collected on any :t$$zge 
article chargeable with duty under Item No. 43C, 47, 157A, ~,"te~$$8)act, 
157B, 158, 158A, 158B, 158C, 158D, 158E, 158P, 158G, 1931. 
158H, 158J, 158K, 158L, 158M, 158N or 1580 of the Second 
Schedule to the Indian Tariff Act, 1894, as amended by section 
2 of this Act. ; 

4. The amendments made by section 2 shall have effect Duratlcn. 

only up to the 31st day of March, 1939. 

T H E  SCHEDULE. 
(See section 9. )  

Amendments to the Second Schedule to the Indian Tariff Act, 1884. 
1. Item No. 24C shall bo omitted. 
2. I n  Item No. 43C, for the entry in the fourth column the figures and 

words "25 per cent. ad valorem or 3 anhas per pound, whichever is 
higher" &hall be substituted. 

6.  Items 

1 
Price anna 1 or l&a. 



Indian Tai-iff (Textile Protection) Amendment. ~ A O T  XII 

(The Sched~de-contd.) 
3. I t e m s  Nos. 43D, 44, 45 a n d  45A shall be omitted. 

4. A f t e r  I t e m  No. 4bU t h e  following i tem shall be insert&, ume:iy :- 

" 47 i STARCH AND FARINA . . . 1 d d  valorem . 1 15 per cent." 

5. I n  I t e m  No. 78, t h e  words "Silk waste, a n d  raw silk including 
cocoons," shal l  be  omit ted.  

6. F o r  I t e m  No. 100 t h e  following i tem shal l  be  subst i tuted,  namely :- 

" 100 I'AENB AND TEXTILE FABRICS, that 1s to say :-- 
Cotton t l ~ r w d  other than sewing or darning thread. 
Flax twist and yarn. 
~ e m b  manufactures. 
J utc twist and yarn, and jute manufactures, excludlng second-hand or used 

gbnny bags or cloth. 
Blanket8 and r u  s (other than Qoor rugs), evcludlng blankets an& rugs made 

wholly or maynlnly from artiQciaJ silk. 
Fabrics not otherwise apeoified, containing not more than10 per cent. silk or 

10 per cent. artificial s ~ l k  or 10 per cent. wool or 60 per cent. ootton." 

7. I t e m  No. 133 with t h e  heading thereof shal l  be  omitted. 
8. A f t e r  I t e m  No. 157 t h e  following heading a n d  itemo shell be 

inserted,  namely :- 

.. -.. 
; "TEXTILE MATERIALS. I I 

I 
167 A I SILK! RAW (excluding silk waste and / Ad oa&irem . I 26 p a  cent, phu I4 uur. , no~ls), and silk cocoons. per pound. 

167 B ) SILK masm A s D  Norm . . . I ~d valorem . 1 25 per cent." 

9. Bor  I t e m  No. 158 t h e  following i tems shal l  b e  subst i tuted,  rarnely :- 

" 168 COTTON TWIST AND YARN, and C0tt0n I sewlng or darnlog b e a d -  

/ (ii) of counts 50's and bclow- I 1 

(i) of counts abovc 50's- 

(a) of Britlsh manufacture . . 
(b) not of Brltlsh manufacture . 

168 A SILK YARN including thrown sllk Ad valorem 25 per cent. plus 14 annas i \ a l p s  but  excluding sewing thread ( ' ) per pound. 
and yarn suun from silk waste or 

Ad valorem . 
Ad valorem . 

(a) of Britlsh manufacture . . 
(b) not of British manufacture . 

168B SILK YARN spun from waste or nolls I ~d valorem . I 25 per cent. I and silk senlng thread. 

6 per cent. 

6f per cent. 

Ad valorem . 
Ad Valorem . 

(f) Grey piece-goods (excluding bor- 
dwed grey chadars, dhuties, Saris 
and scarves)- ! 

6 per cent. or I f  anms 
er Pound, whlchc~ex 

fs hlgher. 
Of per cent. or I# nmns 

168 0 

Per Pound, whichever 1 Is hlgher. 

COTTON FARRICS not otherwise specl- 
Qed, containing more than 90 per 
cent. of cotton- 

i (a) of British ~uanufacturc . . I Ad valorem . 25 per ctnt. 

(I) not of British manufacture . Ad wrlorem . 60 p?r cent. 

1 68 D Pebriep 
2 

25 per cent. or 48 annas 
per . pound, whichever 
s bgher, 

50 per cent. or 6% annas 
per pound, ahlchevez 
18 higher. 

(a) of l3ritisl1 manufacture . . I Ad valorem . 

(I) not of British manufacture . 
(ii) Cotton piece-goods and fabrics 

llot otherwise specifled- 

Ad valorem . 



(The Xohedule-wntd.) 

I 168D Fabrlcs uot othe~*wise specified con- I blnin mpre than 90 per cent:of I 
artiflcfil s~ik- I 

( a )  of Brltish rni)nufacture . . Ad V a b e m  . 30 Per ceut. or 2j  annas 
per 8 uare yard, which. , ever ?s higher. 

( b )  not of Brltbh manufacture . Ad valorem . . 50 per cent. or 4 a m a s  
per square yard, which- 
ever 16 hlgher. 

~ i b r l c s  not otherwise specifled con- I 
taining more than 90 per cent. of i 
silk, including such fabrics cm- 
broidered with artlacia1 sllk- 

( i )  Pongee . . . . I Ad oa~orem . 1 50 per cent. p z u  one 
rupee per pound. 

( i i )  Fcjl, Bos~ki  and corded (ex- Ad valorem . 1 50 per cent. plut one. 
cludlng wh~te cord). I 1 rupee and eight aMaB 

per pound. 

( i t { )  O L ~ Y  a r t 8  . . . I ~d o h m a  . I 50 per cent. plut two 
. . rupees per pound. 

Fabrics not otherwise specified, con- 
tainlng more than 10  per cent. and 
not more than 90 per cent. silk- I 
(9 containing more than 60 per Ad valorem . I 50 per cent. plu# two 

cent. of sUk or artieclal silk or rupees per pound. 
of both. I 

( i t )  containlng not more than 60 
per cent. of silk or artificial silk 
or of both- 

( a )  containlng more than 10  
per cent. artf8cial silk. 

(b)  containing no artificial sllk Ad valorem . 60 per cent, 
or not more than 10  per 
cent. artitlcial silk. ! 

Fabrics not otherwhe specifled, con- 
talning not more than 10 per cent. 
sllk but more than 10  per cent. 
and not more than DO per cent. 
artificial sllk- . 
(i) captaining 50 per cent. or more 

cotton- I 

cotton- I I 

( a )  of British manufacture . Ad oalwem . ' 30 per cent. or 2 annas I per square yard, which- 

( a )  of British manufacture . 30 per cent. or 2+ annaa 
per square yard, which- 
ever is higher. 

(b)  not of British manufacture 

( i i )  containing no cotton or coil- 
taining less than 60 per cent. 

I (b) not of Brltbh nianubcture. 

ever is higher. 
Ad valorem . 1 60 p b  ccnt. or 3 t  aqnas 

per square yard, which- 
ever is higher. 

I 

'abrlcs not otherwise specMed, con- 
Cainlng not more than 10 per cent. 
sllk or 10 per cent. artificial silk 
or 10 per cent. wool, but  contain- 
Ing more thnn 60 per cent. cotton 
and not more than 00 per cent. 
cotton- 

( a )  of Britlah manufacture . . 
( b )  not of Brithh manufacture . 

Ad v h e m  . I 

Ad valorem 

ualwem : I 

50 per cent. or 4 annas 
per square yard, which. 
ever-is higher. 

25 per cent. 

50 per ccnt. 
168J The 
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Indian Tariff (Textile Protection) iirnendment,['~c~ XI1 OB 1934.1 
(The Schedule-concld.) 

158 J Thefollowlng cotton fabrics. namely : 
Sateens Including itallana of 1 
Sateen beavc, velvets and velve- / , teens and embroidered all-overs- i 

/ (a)  of BriLish lnanufacture . . ! Ad valorem . 
I ( b )  not of Brltish manufacture . Ad valorem . 

25 per cent. 

36 per cent. 

168K Fabrics containing gold or silver 1 Ad valorem . 1 60 per cent. 1 thread. 
I 

TEXTILE YANUPAOTURES, the f0110w- I Ad Cd0Pem . 
ing articles when made wholly or I 
mainly of any of the fabr~cs speci-' 

1 fled in items 158 C to 158 K :- I 
Bed sheets. 
Bed spreads. 
Bolster cases. 
Counterpanes. 
Cloths table. 
Cloths: tray. 
Covers, bed. 
Covers, table. 
Dustcrs. 
Glass-cloths. 
Handkerchiefs. 
Napkins. 
Pillow cases. 
Pillow slips. 
Scarves. 
Shirts. 
Shawls. 
Sacks (cotton). 
Towels. 
Un~brella Coverlngs. 

168 M COTTON KNITTED FABRIO . . / Ad valorem . 
168 N COTTON DRUDS OR OORDS, the follow- 

ing, namely :- 

Ghoonsisand Muktakesis . . Pound . 

60 per cont, or 12 snnns 
per pound, whlchever la 
higher. 

04 annaa. 

168 0 1 COTTON HOSIERY, the fouowlng, nalnely :- 

i cotton undervests, knitted or Ad valorem . 
woven and cotton socks or 
stockidgs. 

10. I t e m  No. 180 w i t h  the heading thereof a n d  I t e m  No. 198 shall b e  
omitted. 

11. After I t e m  No. 238C t h e  following i t ems  shall be inserted, 
namely :- 

60 per cent.1 40 per cent. 

40 per cont. 60 per cent.( SOOKB AND sroomxne Advalorem 
made wliolly or main- 
ly from silk or artlflclal 
sllk. I 1 

BENTS, not exceeding 4 Ad valmem 
ards In length, being 
$na Qde remnnnts of 
Piece-goods or other 
fabrics. 

36 per cent. 25 per cent. 

36 per cent APPAREL, hosiery, haber- Ad valorem 
dashery millinery, 
draper< hats, capg 
bonnets' and hatters' 1 ' 1  25 per cent. 

ware not otherwlse 
spechiled. I 

TEXTILE brmnPAorwEs, Ad odorem 
not otherwlse spwi- 
fled. I I 36 percent* I 

I 

26 per cent 


